
Ca^TRAL AEMlMIgTRAriVE TRIBUNAL^ JABALPUR BH^CH« JABALPUR

Qclqlnal jtoplication No. 922 of 200 3

JabaJpur, this the 8th day of January, 2004

Hon'ble Shri M,P# Singh,' Vice Chairman
Hon*ble Shri G, Shanthappa, Judicial Merrber

Hari Mitra Shartna, S/o, Shri
Govind Prasad Sharma, aged about 34
years, R/o, Ullage Jeruka, Post Paipakhara,
District Rewa (M#P#)# •••. lie ant

(By Advocate - Shri Munish Saini)

V e r s u s

Union of India, Through s

1.

2.

3.

The Secretary,
Ministry of Hunan Resource &
Developmoat, Dqptt, of Culture,
%li,.stri Bhawan,; Neti/ Delhi,

The Director Goier^, Arc bio
logic al Survey of India,
Jai^ath, New Delhi,

Of looia.
GTb Coftplex, 3rd Floor, TT Nagar,
Bhopal (MJP.). Respondgits

ORDER (Or al)

By M»P, Singh, Vice Chairman -

The ̂ p lie ant has filed this Original application

seeking air action to quash the order (if any) by which the

services of the applicant has been terminated and has also

sought further direction to grant him regular status against

Grorp-D post with all consequential benefits.

2, The facts of the case as stated by the applicant are

that he was ^pointed as Monument Attendant caa 15,04.1992,

His services were terminated on 13th S^teraber, 200 2, The

^plicant has given several rpresentations to the ro%>GD«>

dents, to give him work and reinstate him in the service and
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grant him temporary status and th^eaft^ regular status
as the DOP&T Soheme dated 10-09-1993, His last
representation to the respondents is dated 22,09.200 3. The
respondents till now have not takei any decision on his
representation, Aggrieved by this the ̂ plicant has filed
this original ;p>plication claiming the aforesaid reliefs,

3, Heard the learned co\ans el for the ̂ p lie ant.

4, In the circumstances we are of the considered view

that ̂ ds of justice would be met if we direct the respon-

doits Crespondent No, 3) to decide the representation of

the applicant dated 22,09,2003 (Annexure M) in the Ught
of the judgment of the Tribunal dated 5th Sqptembor, 2001 in
OA No. 2473/2000 passed by the Central Administrative

Tribunal, Principal Bench, by passing a speaking, detailed

and reasoned order within a poriod of three monghs from the

date of rQ:eipt of copy of this order. A ccpy of this order

and also the copies of the application as well as
the aforesaid de::ision of P.B. dated 05,09 , 2001 be

sent to the respondent No, 3 by the ̂ pUcant within 15 days

from today.

5, AJCordingly, the Original Application stands disposed

of at the admission stage itself.
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